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MOTION FOR ELECTION OF THE INDIAN INSTITUTE OF SCIENCE
EDUCATION AND RESEARCH (IISERS) COUNCIL

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M. M.
PALLAM RAJU): Sir, | move the following Motion:—

"That in pursuance of clause (j) of sub-section (2) of Section 30A of the
National Institutes offechnology (Amendmenthct, 2012 (No. 28 of 2012),
read with sub-section (1) of Section 31 of the National Institutes of
TechnologyAct, 2007, this House do proceed to elect, in such manner as the
Chairman may direct, one Member from amongst the Members of the House
to be a member of the Indian Institutes of Science Education and Research
(ISERs) Council."

The question was put and the motion was adopted.

MATTER RAISED WITH PERMISSION

Demand for severe punishment against perpetrators of gangrape of a
para-medical student in New Delhi on 16th Decembe012

MR. DEPUTY CHAIRMAN: Hon. Members, a very important and serious
matter which has upset and distressed all of us is going to be raisedThew
matter being so serious, we are allowing all the hon. Members who have given
their names. Firstlyl would invite those who have given noticEhen, | would
call others too. Smt. Maya r&jh.
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SHRI PRASANRA CHATTERJIEE (West Bengal): Mr Deputy Chairman, Sir
this is an unimaginable and barbarous attack that took place in Delhi. It has come
to our notice that the vehicle had crossed a few police pickets when such a
heinous act was being done. The entire nation has been shocked by this incident.
Now, today we have seen the footage in one of the media channels that yesterday
night, none of the police was found in any of the police camps.| Siant the
Home Minister to answer on this point. Please see the footage, and the answer
will have to be given on this point. The Chief Minister of Delhi has said that law
and order is not their problem as it does not come under the Delhi Government. It
is the Home Minister who has to reply on this point. It is being reported in one
of the newspapers that even this yags to this time, 635 rape cases have taken
place in this Capital city of DelhiThis incident has shocked the entire nation, Sir
I would like to ask of the Home Minister as to what steps are being taken to
save the girl who is struggling for life. It is a very serious incident. f&im our
party, one more speakenamely Dr. T.N. Seema, would be speaking on this
subject. Sir with these few words, | conclude and want an answer from the hon.
Minister.

SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Deputy Chairman, Sirit is
really a shameful thing that such incidents are happening under the nose of the
Central Government directly in the National Capital. That is why we had given a
notice for suspension of the Question Hour because of the importance of the issue.
Sir, it is not an isolated incident. If it is one incident, gkese can discuss it and
then we can say'law will take its own course'. But continuously recurring
incidents are happening in the National Capital and the Government is not able to
do anything! Sirin 201, there were 1233 cases, and in 2012, up to December
there were 1050 cases. Every 18 hours, there is a rape, and every 14 hours, there
is an atrocity committed against the women. There are around 10,000 cases of
atrocities on women pending in various courts in Delhi. Whenever something
happens, we talk about CCTWhen there was attack by terrorists, we talked
about CCTV installation in the High Court premises. Now people are talking about
CCTV installation in the buses also. ,Sivhat is required is the political will to deal
with such situations, and sending a strong message to the perpetrators of this sort
of heinous crimes that they will not be spared; they will be taken to task.

Sir, see the audacity of those people. Right in the National Capital, the
Parliament is in Session, the Government is here, the Home Minister is here, the
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Prime Minister is here, and these fellows in a bus commit the gang rape! That
means, they do not even bother about the Government; they do not bother about
the entire Government machinery here. They feel that nothing will happen to them
whatever they do. That is the thinking of these people. That is the message this
Government has given.

Sir, if you go through the details, from 2005 onwards, every,ysach
incidents are happening, and the Government is totally helfe8&elhi University
student was gang-raped in a moving car at Dhaula Kuan; a class Xll student was
gang-raped in a moving vehicle; an eighteen year girl and 24 year woman were
raped by four men in a car in Sultanpuri; a BPO employee from Manipur was
gang-raped by four drunken men near Dhaula Kuan in a moving vehicle; a class X
student in Gurgaon was abducted and raped by three men as they drove around
South Delhi; inAugust, 2012, a minor was gang-raped by nine boys who drove
around Pitampura area in a car; a 21-year-old girl employed with the Delhi Jal Board
Call Centre was gang raped by eight men in a moving car; and in 2012, last
month, five persons robbed and gang-raped a 24-year-old woman and moved
around in a car; and the other daye saw that the people went and attacked the
ICU, and then fired on them. What is happening? Is there a Government? Is there
a system? Is there a fear of the Governm&utid will take this responsibility? Sir
simply making some officials here and there a scapegoat will not suffice. It is the
Home Minister it is the Government of India, who must take the moral
responsibility of these happenings, and they must come out with some clear-cut
message. What is the message they want to give to the nation? Who will be held
responsible for this?..(Time-bell rings)...Sir, condolence for the dead and
compensation for the survived cannot be a poli&r, here the lady is
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over Nothing is going on record.
SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: It is not going on record.

SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: It is not going on record..(Interruptions)...It is
over ...(Interuptions)..

*Not recorded.
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SHRI M. VENKAIAH NAIDU: *
MR. DEPUTY CHAIRMAN: Your time is overlt is not going on record.
SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: | have to allow other Members also.
...(Interuptions)..| have to allow everybody...(Interuptions)... There are a lge
number of notices...(Interuptions)... We have so many Members to speak.
...(Interuptions)... You cannot do this. Please sit down(Interuptions)...

SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: It is not going on record. That is what | am
saying. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: So many notices have been given.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: What | said is that..(Interruptions)... Whatever
the House decides, | have no objection. | am for..i{interruptions)...I said it is
a very serious mattetWe are all upset and we are all highly distressed.
...(Interruptions)...l said that. But | further said that there are a large number of
notices, therefore, | will allow all those Members. That means even in three hours
it is not possible because | have with me now 25 plus 4 names. So, that means
even if | allow three minutes, then where is the timgMhterruptions)...Please sit
down. | am on my legs...(Interruptions)...|1 have to give preference to those
Members who have already given noticeqInterruptions)...Please sit down. Then
| also said that the Home Minister should also react on your request. Now the
House should decide as to what you wanf{interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, | respectfully submit to the Chair that it is
such an important issue. It is not an incident that has happened sudgealy
incidents are continuously happening. That is why the House should
...(Interruptions)...

MR. DEPUTY CHAIRMAN: What should | do?..(Interruptions)...

*Not recorded.
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SHRI M. VENKAIAH NAI DU: You allow three hours...(Interuptions)... It is
two hours or three hours, let the House decidénterruptions)...Let the House
decide as to what is more important than thiginterruptions)...

MR. DEPUTY CHAIRMAN: | am not allowing you....(Interruptions)...| have
only allowed Mr Venkaiah Naidu....(Interuptions)...| have allowed only Mr
Venkaiah Naidu and nobody else(Interuptions)...| have only allowed him.

SHR M. VENKAIAH NAIDU: You allow everybody...(Interuptions)...

MR. DEPUTY CHAIRMAN: She never asked me(Interruptions)...Her name is
not there....(Interruptions)...She is only standing..(Interruptions)...l have no
objection to call her...(Interuptions)...She never asked me.(Interuptions)...Mr.
Raut, you are my friend, please take your sedteruptions)...| have allowed Mr
Venkaiah Naidu. MrSanjay Raut, she did not ask me(Interuptions)...I am ready
to give her time...(Interuptions)...Venkaiahji, please allow me..(Interruptions)...
Venkaiahji, | listened to you..(Interuptions)...l leave it to you....(Interuptions)...
Let me have my say..(Interuptions)...Venkaiahji said that allow three hours. | am
telling you that | have no objection. Before that there should be notice. Please give
notice and it is up to the Chairman to decide and the House to decide. | have no
objection....(Interruptions)...The time at my disposal.(Interruptions)...Let me say
...(Interuptions)...You know | am standing.(Interuptions)...You should know the
rule that when the Chair is standing, you should not interrufinteruptions)...At
least, you should know that rule. What | am saying is, if the House wants a
discussion for three hours, Chair has no objection to it. But the point is there should
be a notice for that..(Interuptions)...But, now at my disposal, there is only one
hour for it and only thirty-five minutes have left. |1 will have to restrict the time.
...(Interruptions)...What should | do?

SHRI M. VENKAIAH NAIDU: Sir, please don't go by technicalitiedlow the
people to discuss and raise the issue and, then, let the hon. Home Minister
respond....(Interruptions)...Please do not go by technicalities(Interruptions)...
There are umpteen number of precedents in this Haugeterruptions)...House
had decided...(Interruptions)...

MR. DEPUTY CHAIRMAN: How can | do that?..(Interruptions)...There are
twenty-five speakers. If everybgpdasks for...(Interruptions)...
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SHRI M. VENKAIAH NAIDU: Sir, my point is this, let us not go by
technicalities....(Interruptions)...Let us not go by the technicalities. Hear the
Members. Give them reasonable time(Interruptions)...

MR. DEPUTY CHAIRMAN: Three-minute's time is reasonable.
...(Interruptions)... Three-minute's time is reasonable(Interruptions)...

SHRI M. VENKAIAH NAIDU: Let the hon. Home Minister respond after that.
...(Interruptions)... What is more important issue that has to be taken up?
...(Interuptions)... Please take it seriously..(Interuptions)...

MR. DEPUTY CHAIRMAN: | am a human being...(Interuptions)... Twenty-
nine names are there, and | have to allow everybody for three minutes. What
should | do?...(Interruptions)...| am also a human being. Please tell me the
solution. ...(Interuptions)... Tell me the solution...(Interuptions)... Let the House
decide. | put the question to you.(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, | conclude by saying that the Home
Minister should take the responsibility for this and assure the House that such
things will not recur again. What is the action proposed by the Government on
such people? What is the special drive that they are taking? What are the special
steps that they are likely to take? Let him assure the House and, then, you can

move forward.
...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shrimati Renuka Chowdhury..(Interruptions)...

SHRI SANJA' RAUT (Maharashtra): Sirplease allow Smt. Jaya Bachchan.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If she asks me, | will allow herBut she is just
standing. How will | know that she wants to speak(@nterruptions)...Silence is
golden, but not in the Parliament.(Interruptions)...Silence is golden, but not in
the Rajya Sabha..(Interuptions)... Okay if you want to speak, | will call you
after Renukaji....(Interruptions)... Seemaji, you please take your seat.
...(Interuptions)... Yes; yes. So many Members have given notitmu take your
seat. ...(Interruptions)... Please take your seat.(Interruptions)...| have given the
floor to Shrimati Renuka Chadhury ...(Interuptions)...
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Siyou know it is a
large re-assurance that cutting across political lines, cutting across gender divide,
we get united to fight a blot on social conscience when an incident like this
happensAll of us, collectively are people who are oriented towards safety of
women. This is really not the time to nitpick and say who has to be blamed.
Collectively it is a social failure and we demandInteruptions)...

SHRI PRAKASH JA/ADEKAR (Maharashtra): It is the Government.
...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Let me finish....(Interuptions)...Let me
finish. ...(Interruptions)...It is people like you who do not allow.(Interruptions)...
Listen to me first,...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not fight over this..(Interruptions)...Let
us not fight over this...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: It is precisely the height of intolerance.
...(Interuptions)... Will you please let me complete my sentence(Interuptions)...
What a pathetic lot!...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not fight over this...(Interruptions)...
Renukaji, you address the Chair.(Interuptions)... You address the Chair
...(Interuptions)... Renukaji, you please address the Chaifinteruptions)...

sfrrclt vt et e eMu v sl ®'d © to get political scoring
..(STEH)...

MR. DEPUTY CHAIRMAN: Renukaji, you please address the Chair
...(Interruptions)...Please allow her to speak.(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Let me complete my sentence before you
all jump to a conclusion...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, this is not an issue where we
should fight. ...(Interuptions)... We are all concerned..(Interuptions)...

SHRI RA/I SHANKAR PRASAD (Bihar): Renukaji, just one minute.
...(Interruptions)...l request you...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: No, no; | am not yielding.
...(Interruptions)...I am not yielding, gentleman..(Interruptions)...No, | will not
yield. ...(Interuptions)...What is this?...(Interuptions)... You don't even allow me
to complete thesentence....(Interruptions)...
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MR. DEPUTY CHAIRMAN: Let her complete...(Interruptions)...Don't pass
the buck....(Interruptions)...s&l, 3Md & STl Let her speaksma @ dfeyl
...(FTET). .

SHRIMATI RENUKA CHOWDHURY: | am not here to defend the Government.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Renukaji, you address the Chair
...(Interuptions)... You please address the Chair(Interuptions)...Let her speak.
...(Interruptions)...No, | have not allowed you..(Interruptions)...

SHRI BALBIR PUNJ (Odisha): She is accusing the Opposition.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will allow you. ...(Interruptions)...| will allow
you later ...(Interuptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, this is the tragedy of our time that
there is such an intolerance that they don't want to hear a woman's point of view
at the end of the starylease, Sirl may be permitted...(Interuptions)...

MR. DEPUTY CHAIRMAN: Please go ahead.

SHRIMATI RENUKA CHOWDHURY: Sir, | am not here to defend anyone. |
am here to condemn. If you are capable of listening, please listen to méheSir
point is, I am not going to allow this incident to become another statigtics.
young girl, within her right empowered by the Constitution, moved around in Delhi.
A terrible atrocity has happened. This cannot be compensated by cash. It will not
be compensated by shouting in this House. It cannot be compensated
...(Interruptions)...

SHRI BALBIR PUNJ: You can't abuse the Opposition(Interuptions)...
MR. DEPUTY CHAIRMAN: Mr. Balbir Punj, please sit down.

SHRIMATI RENUKA CHOWDHURY: This is, unfortunatelya very sad
reflection of how we react to such an important issue. iSiis not yet another
incident, because each incident on its own carries the tragedy of failure. The police
whose business it is to give us confidence as citizens, which should be involved
in confidence building, are required to take such determined steps that a fear is
there. How is it that these individuals who commited this atrocity believed that
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they will get away with it? How is it that thewctually had the courage — |
won't call it courage; it is, actuallcowardice....(Interuptions)...

MR. DEPUTY CHAIRMAN: Now, please conclude..(Interuptions)...

SHRIMATI RENUKA CHOWDHURY: Is this a music?..(Interruptions)... What
is this?...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don't listen to them. Please conclude .now

SHRIMATI RENUKA CHOWDHURY: So, Sir it is this breach of trust that
comes aroundThe hon. Home Minister is her@ll the women in the Parliament
are giving an invitation, through you, Sthat we should collectively go, meet him,
the Commissioner of Police, separatedytside this House, meet the Chief Minister
New Delhi, to work out an action plan whereby such incidents do not happen
again. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Okay:.

SHRIMATI RENUKA CHOWDHURY: It is not enough for us to treat this as
yet another statistics and that tomorrow things will finish and thereafter another
incident will happen like this. | strongly condemn this. | join my hon. colleagues in
condemning this incident.
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ISE

MR. DEPUTY CHAIRMAN: | have to allow more Members.

SHRIMATI JAYA BACHCHAN: Sir, please don't do thisThis is a very very
serious subject.

MR. DEPUTY CHAIRMAN: Yes, but there are more people.

SHRIMATI JAYA BACHCHAN: | do not want to make an issue of it. Please
allow me to speak.

MR. DEPUTY CHAIRMAN: There are more people.

SHRIMATI JAYA BACHCHAN: Let me speak, Sil am not doing politicS¥R,
Tg Ifipg fou U ¥l foeell # ..(zmaum)...

MR. DEPUTY CHAIRMAN: No; Jayaji, please conclude. | have to allow more
people ...(Interruptions)...

At ST ge=a W), § €l a1 would protest outside the House. | will
not speak.This is not fair Sir. Whenever we come to a discussion about women
...(Interruptions)...For the last three days | have been asking for an opportunity to
speak, but | have not been allowed.

MR. DEPUTY CHAIRMAN: You may give a separate notice.

SHRIMATI JAYA BACHCHAN: | am sorry Sir. This is a very important
subject.

MR. DEPUTY CHAIRMAN: | would advise you to give a separate notice for
this.
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SHRIMATI JAYA BACHCHAN: How is it that we take up other political
subjects? Rajya Sabha is not meant for this!

MR. DEPUTY CHAIRMAN: You may give a separate notice.

SHRIMATI JAYA BACHCHAN: Si, Rajya Sabha is meant for issues like this.
We have to discuss it.

MR. DEPUTY CHAIRMAN: That is what | am saying.

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: These remarks will not go on record.
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Your remarks will not go on record. | am trying
to accommodate the maximum number of people.

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: You may give a separate notidde can have a
separate discussioRld separatedifcd <Y . (raem)...

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Shri Shivanand Tiwari.
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: What can | do?
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: It is easy to blame the ChaiEverybody wants to
speak and Members don't want me to exercise control. What do | do? | would
leave it to the House to decide.

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: | have told you, it is not going on record. |
have called the name of Shri Shivanafidiari. Jayaji, you are my sisteYou may
give a separate notic&ou would get enough time.

*Not recorded.
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SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: You would get enough time latelout not now
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Is it my fault? How can you blame the Chair?
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Now, Shri Shivanandliwari. ...(Interuptions)...
st REam< fJast - & 99 9),..(@9)...

MR. DEPUTY CHAIRMAN: If you don't wish to speak, | would like call the
next speaker

A Ram< e ([ER): STwld weiey, 9 A/ H 39 9@ Sl B Pel
TR, H S 9@l Bl WA eRal g IR Al g fh fieell gfe @l ¥® ER
SRmedl g1 TS Sl " feen € SwA VA ovar & 6 faeell 3@ aRE A
gl & fau o @ g g1 cfed # e gt ard ff @A wredr g
o & A8 f6 ¥E qw ARl & I8 ARG I8 MW §1 R ' Uel fd
RT W Th WX BY & Th 9% T J0F SRAl b A JU g8d b A1
PR fBAT| WaR 3l & fb qU AU 98 b WA JABR PR I8 2l Bk
B afEdl 4 99, 5 @Y, 6 9Y B SH @, 67 A B, 70 A4 B Y@ AW,
SIH W T W W FABR 8 Y@ 8l IE TP fdopd AHINIe SR wiRplad
AP & 3@ W Wl 3§ dRe B gedll H fUwel 2025 98f H S gE B
BH Ol TP SUHIGERE] WPl "l ¢ €, SUY BARN] Rl WPl T gF T
AR Bl qOR Bl A, A0 P 9K FAPR b <« H G TRE I JARDR
Pl AFRIGDT TR B ST B B, THAD! T T fF T Al o H ¥ IR TE
S wEfgear a8, e el @ g @ @ T8, 9e sReR WE, S o
gl HISE €, oMoidhel 3fgeH S dol gl ©, R e U didiepfed A S
B W E STH IoE W 39 QW A JOehR @ AFRIGAl IR B I8 T

M ST g W), L (9EH)...
At Rar< fard W, § e e § @@ o) @ gl AU gEel feved Ad
DN ..(FETH)...

M ST g I8 AT RT I PR N © b seH S @l duig 3
FAHR B I8 T? ...(TIUH)...

*Not recorded.
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N Ram< ek § 78 @8 W@ o1 & 96 IR d I F WRar & 9
77 R B iRy f& S S Refd @ % ofR ' swar Rid o Us omew
P A AN, AT T GAT BT GEEE el BN dlen § IR ARy {RRE e
dell T8l Bl S oW H IR 9eW UeHoRdl, §eW 3N 9@l B3N R[S AT Sl
gl g8l W 39§ WE P "eAW B B & Al gAY SNE B 9 b IR H @l
FET VY| SACY § WHR ¥ ARY H&W & 98 39 AW 4 ™Rar & 9
gq gfeanr 9 R x|

Hell 918V, PIS U Soold & &l el B Ahall oed! protestaxedl
SH W A9E S fear Sar g1 dSdl @1 TRarell, 9T 919 8 A1 WS 8l SS9
W el B 2l ¥' Refy & i ¥ fF oiRd ot soo T8 @ wedt g
STH Toold g9 BT AR ¥ foRr ST e ¥l "y, Y8 WAl S A s9
v W) SaE < L (FaEE)...

ot Sugumfer: Ol o, es9 WA 8 Tl

A Ram< a9y § WeR 4 I8 W oRY e & 59 9Wd
¥ TR ¢ 9 faar fear ool

Mt Suaumfesr: Ram< eyt St eza @ 8 T
M REm< fEr: 58 99a 4 te 9=e ifd el S| 9gd-9gd gae |

SHRI DEREK O'BRIEN (V¢st Bengal): Sjrmore than anything else, this
morning, | stand here nervous and scared as the father of a 17-year-old daughter
living in India. Sir Delhi has, for long, been the political capital, the administrative
capital. But if you look at the track record of the last so many years, it has now
become the rape capital of India. 575 cases of réyeelare not trying to justifying
that one city is having more cases than the otBach rape is a rape to marf
you look at Mumbai, it is no bette250; if you look at Bengaluru, equally bad,

96; if you look at Chennai, equally shameful, 76 and if you look at Kolkata, also
very bad, 42. Sjrl want to make two points in a short time. Firstlythink,
whenever there is a rape we think that it is a woman's id&eoften want to

make it a woman's issue; we believe that it is much beyond the woman's issue. In
fact, it is actually a male issue because it is about men, and | am one, who stop
behaving like human beings and start acting like animals. | think, this is an animal

instinct. As some of you are saying, and | agree, this is even worst than animals.
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| was listening to the discussions that we have rule in Rajya Sabha for this or
that notice, but the girl who is raped gets no notice. They get raped whether they
are travelling by bus or whether they are travelling by train. ISwant to ofer

just two quick solutions, and | don't believe that these are the only two solutions
being ofered. One is, Sjrof course, the Home Minister needs to give us good
reasons about the responsibility of the Police force. Secosdtyal communication
plays a very important role. | think, it is time now we took this issue of preventing
rape and create a lot of social communicatdfe can spread this message through
different media.Thank you, Sir for giving me this opportunityWWe wait for the

reply of the hon. Home Minister on this issue.

MR. DEPUTY CHAIRMAN: | request the hon. Members to reduce the time of
their speech so that we can hear the reply of hon. Home Ministghall be

grateful if you take one or one-and-a-half minute.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Mr Deputy Chairman, Sir
Mahatma Gandhi said, "When a woman fully attired in gold ornaments can go
freely in the late hours and then come back home safedyp only | can say that
the country has attained real freedom." But, 8irthis present case, where we are
discussing about this particular girl, just 23-year old, what about the nation's
freedom? Where is our nation's respect? In this particular case, we are talking about
one small girl. She has been torn into pieces, gang-raped and she is now fighting
for her life in the hospitalWe are living in a society which has completely failed
to protect and nurture its womehVe call this our motherland; we call our
language mother tongue; we call rivers by the names of women; and, we call
women devi,mata, shaktiWe keep them all in the temples, but the real women
are not respected’hey are not taken care ofhere is no protection for themhs
my brother said, Delhi has become not only the national capital, but it is the
capital of rape also. Not only here, it is happening in the entire nation. | would
like to bring to your notice the recent video clipping of a teenage girl being
molested by a mob in Guwahati, the gang-rape of a girl at the National Law School
of India University Bangalore, recent rape incidents in Haryana and this recent
incident also.What does all this sayR survey conducted byrhomson Reuters
TrustLaw Women says, "India — shame, shame, shame, | would like to say it here

— ranks with Afghanistan, Congo and Somalia as one of the most dangerous
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places for women." Last year alone, 24,206 cases of rape were registered in police
stations across India and the cases-of violence registered against women in 2010
alone were more than 2,00,00Q(Time bell rings)...Sir, there is still time. If anyone

can shirk off their responsibility just by saying that the bus licence has been

cancelled, the public is waiting to cancel their licence to rule.
MR. DEPUTY CHAIRMAN: Please, conclude.

SHRIMATI VASANTHI STANLEY: | hope the Home Ministry will come up
with watchtowers which they have promised already and the CCTVs will come.
Give more teeth to the laws. Punishment should not be for ten years; it should be

life imprisonment. These kinds of people, these culprits have to be hanged to death.

MR. DEPUTY CHAIRMAN: See, senior leaders are here. | am posing a
guestion which | want this House to decide. | am unable to decide. The point is,
| have got more than 12 names. Everybody is insisting to speak for three minutes.
If that is allowed, it cannot be over by one o'clock. Then, the Minister has to
reply. Let the House decide..(Interruptions)... My request is that those who

speak, can finish within one or one-and-a-half minute@interruptions)...

THE MINISTER OF HOMEAFFAIRS (SHRI SUSHILKUMAR SHINDE): Sir |
would say that the matter is very serious and the Government is very much
interested in knowing the feelings of all my brothers and sisters. So, you can find

out some way that everyone can speak and | will reply

MR. DEPUTY CHAIRMAN: In that case, the Government's view is that this

can be extended. If the House agrees, after 2 p.m. also, we can discuss this.
HON. MEMBERS: Yes.

MR. DEPUTY CHAIRMAN: So, everybody will be given three minutes. Now
Shri Shashi Bhusan Behera.

SHRI SHASHI BHUSAN BEHERA(Odisha): Sirl would give my compliments
to the hon. Home Minister for the gesture that he has shown and his concern on
this shocking news. Sil share my concern with all the Members of this House

who have spoken cutting across the party lines, especially the woman Members —
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Maya Singhji, Renuka Chowdhuryji and Jaya Bachchanji, who is still standing and
protesting on this. Certainlyit is a very serious mattett is unbelievable for
everybody The entire nation is shocked and the world is also watching this news
and an impression is going regarding our nation. It is a very serious incident.
Women are not safe in Delhi. It is not the case of a single incident; these
incidents are continuously taking place in Delhi.. Nderek O'Brien also mentioned
the figures of what is happening in a single year

Sir, this House has always kept and protected the dignity of the women, and,
it has fought for the cause of womerhis House passed th&omen Reservation
Bill. Here, in this House, we must keep the dignity of the women.|Sind that
this is lack of will on the part of the Government. The Government should not
think of taking action alone but it should do even much more than that. | also
agree with the opinion given by Shri Shivanand Tiwariji that it is happening with
changing social, cultural position but, Sin the name of social and cultural
background, we cannot excuse the shameful incident. tB& situation is
deteriorating day-by-daywe must witness the action taken by the Government.
The Government should think seriously about this matter and take appropriate
steps in this particular incident. The culprits must not be freed for any reason.
There should not be any lenient action, and, it should not be over only at the
enquiry stage. Stringent action as per the existing laws must be taken. The
Government should take care to see as to how our nation can develop its dignity
for women.We cannot sit here lik&aurvas and Pandavasyho sat silently in
Kuru Sabha, and, this country should not watch Draupadi's insult, if we speak in
terms of mythological stories.

Sir, 1 want to seek assurance from the Government. | am thankful to the Home
Minister for showing concern, and, | hope that only when he takes proper action,
this House and the people of the country will be satisfied. Thank you.

SHRI DEVENDER GOUDT. (Andhra Pradesh): MiDeputy Chairman, Sil do
not wish to take much time of the House. Shindeji must understand that apart
from this discussion, there is no other meeting today in the Rajya Sabdiay
morning also, all the agitated Members protested against this incident. He must
take it seriously Sir, having served as the Home Minister of @t& | know very
well that it is not the fault of the Home MinistdBut while taking advantage of
what is being said in Rajya Sabha, he should call the officers concerned and tell
them that action willbe taken against them if incidents like this happen in future,
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T B A ARyl e O "edwr &% IR # wel o ww H @al '/
REN 8, S9 f&de &1 ARIY o gY, 9R AGARI Bl b $Ub R H &l
ey T W= § W incidents @ dgd seriously o @12y | Please take advan-
tage of this debate. Our Membeshrimati Sudharani will also speak today about

this incident. Thank you.

DR. V. MAITREYAN (Tamil Nadu): Mr Deputy Chairman, Sireverybody is
really shocked and agitated by whatever has happened. Of course, we all have
called for a serious action. The Home Minister will reply to the concerns expressed
by the hon. Members. Sithe reply which he will give, may satisfy us, onay
not satisfy us, but after the debate is ovethink, the life, probablygoes on
forever as usual. Siwe should put an end to this problem. Of course, the Home
Minister will call a meeting of his officers and give strict warnings and instructions
and all that. Sjrwhat is important is that we call this country 'Bharat Mata

and, if its meaning has got anything to do, there should be a strong deterrent.

This House has made so many amendments to our ConstitWWenave
made so many epoch-making laws. | urge upon this House to make one more law—

'‘Death penalty for the rapists’. Thank you.

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sicutting across the party
line, cutting across the gendezverybody has condemned Wenkaiahji, as the
Chairman of the Home Committee, has given us the figures. So, there is no need
for repeating them. Everybody is anguished; everybody is angry; everybody has
expressed his feelingghis is not the time to make speech¥& can ask the
Chairman to give us time when all of us can make long speeches. The time has
come when some action should be taken. The Home Minister comes from
Maharashtra where, at least, the law and order situation at one time used to be
very well in Bombay We have lot of expectations from you, .Mdome Minister
We hope that you will take action. It takes time to improve things, but | also
request, Sjrthat there should be a thinking among the people why these incidents
are taking place, why such incidents take place in Delhi more than in any other
city in the country
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Secondly | support Mr Maitreyan that death penalty is the only punishment
we should give. There are 10,000 cases pending in the court. The court should
also see to itWe can pass a Resolution or amend the Constitution to that extent
that the court's hands should be strengthened so that they can give punishment
to them which everybody will be scared of raping any girl on the street or in the
college or in the bus or anywhere. This is my only demand. This is not the time to
make long speeches to express our views. This is the time for action and the
Home Minister should do that, the Government should do that. Everybody has
condemned everything, but the question is what action the Home Minister is going

to take.That is what the House wants to hear

MR. DEPUTY CHAIRMAN: There are some more names. | will call everybody
but | see our sisterJaya Bachchan, has been standing for a long time and hon.
LoP has also given a suggestion. Even though rule does not permit to allow one
person to speak again, | am using my discretion and allowing you to speak, but

please conclude in two minutes. My only request is, please take only two minutes.

SHRIMATI JAYA BACHCHAN : Thank you, SirThank you Jaitleyji. He has
always been very supportive. | am really vewgry moved. Sjras Najmaji has
said, we don't need to give long speeches. | am, wagy disturbeda3rt AR
U ARl 4 @El fb ¥8 ¥ed S § S8l W WM SURYT ®, 98] g&d Al Pls
gq & Ext ¥ W' ¥4 matter of factsarel discussiongd €1 He is absolutely
right. 81 @ 98d & weld oid d speeches T &, trying to scorefd @A
fPaT oreBT dleRf iR B fhaar @ dlerm| § I8 @1 die dredr gl R
S owel AE € A W UEd ddl oW ¥ A 9} oS, 9 WHR 4 99 URaAR
Pl Bl @ @ Fdew S@rs? Did you publicly make any announcement saying

that you are really sorry that something so shameful has happened in our,country
forget the &&te, and you will take veryery strict action? Sirl am basically an
artist and | am terribly disturbed by this. | am very worried about the parents of
this girl. Everybody will foget what is going to happen to hdyut she will
remember for the rest of her life. It will be a scHris a terrible mental torture
more than physical. How are you going to repay for this? Evenfsiagywomen are
getting raped by their fathers, their brothers, their cousins, their unclest Sira
shame.We are bringing in Bills to protect certain sections of society who are

deprived. What about the women who bring you into this world? Where is their
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protection? Do you not think that we should think about it very seriously? | am
ashamed. | personally feel veryery ashamed that | am sitting in this House and

| am helpless and | am not being able to do anything. | am certainly very
disturbed and | am equally disturbed by the answers that keep coming and being
placed in this august House by the Ministers concerned which are totally incorrect.
| do not know what else to say thank you very much. | think that there should

be a law to deal with such matters. | am not going to say anything more on this.
But | have a suggestion. | think the act of sexual assault should be treated on a
par with attempt to murder and section 307 of the IPC should be amended to
include rape under its purviewhis is a very good opportunity for us—it is sad
that 1 am calling it an opportunity-to set an example and show the country that

you mean busines§hank you very much, Sir

SHRIMATI RENUKA CHOWDHURY: Sir, | associate myself with the mention

made by the hon. Member

SHRI SUKHENDU SEKHAR ROY(West Bengal): Sirl associate myself with

the mention made by the hon. Member

S U SIGR RIORYM): ITFHURT ABled, oMl fieell d S 39 @RE @
BEEl BT T Al W SW W [EDI @ Onl gl el d ud R SR Ed
BEdl g3l AU fe g9 TRE b BEW, Wil dREM, 3Rl P WA GEHH, AHed
g&p4, BIK gl & AR g4 8 @ &1 Heled, fad @R W B S je
g, S B WEl gREM Y «W W ogedl of & & - feell H W S8R <w &
3 SAEl W M| Y8 W @I dgd B Bl 2| R BART Pr S
q P I qE v ' 72 wEEE w®l qE e e 7§ g9l 9ow
A AR gl Sl gole I8 & b Il Bl SR A8l @ W Bl SHBl SR
BHT Ry, W e ARy fd SHA eoiad dem 8 SN A7 9 d[hs Uhs
ST, R’ (RA H ogE el AP, SHABI 8N P} fAIT SMGW AT el AR &
SIEEN, Wfh Ul fRR d @1 SRl =% B el gl H OWBR W 3Adbs Sl
arEdl g & fUed @ 9 4 A, afedi a1 asfeal & 9~ S g9 §v
g ST AMell H fhae SIURIRRT Bl WOl gg, fhad Yol HHART AT WERT  SARBRI
W AWl H terminategy? MR S WS fHA Sar @ Al 9 99 §'Td @
S g fedl @1 |en Bk @ el g ueuE 9 9@ Sad AW 9dd ol H
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Bl AEA § P Ub WEM P SR W A bl FRARU 8 iR de won <
oY, SRRl Bl Wie Bl S fred S H OBl B O w9 MR A
B ® o Red ¥8l WOl e 87 U BRE ¢ dled 91 Ay, g
Afeem gomt o H RO @XM Sd g¢ Sxdl §1 R® Sl &2 i 6l 98 d8l
AU e PR, Theoll WEQW Ml &l B2 TE ARV Yo oMl Bl S
Sl dRE W PUBY Y@l BN, SHl terminate w1 BRI N9 T fhlt b e
W A el U, 99 dh T AT H By GUR el AN dren| 9 d| W

JopR MU o Wt b &M o, O W gar e} o, HOl gel & S| I
I8t W B @ Tl 980 qGEN R 9gd & W @ 99 T f5 @ Tq$ & W«
P W A BE @A P? WA, IRAR H, I H Fed gy, AR FHEl
9 Hepw el 8, fe SH H Hepw el g

MR. DEPUTY CHAIRMAN: Please concludeTime is over

ST o oIgR: ¥ Refi eseR € a1l Rt sufeg € f6 il @1 =R el
gl 99 S=° 39 9 b1 S 8NN fH S oo fAerft, 9t A R & BN
TS |

d o 2l g8l W OEAR AREd HR be w o b el Bfied sfiw w99
T gl 78 R fReell @ & T8 8, ® < d Sl ge9e WeX §, AR qWg
8l, FTfe B, BIIBIl Bl A FAH Bl, BX WUeX H HARARBH b HUR AR
IR qAHR B TeAY M We F a0 9 9% @ § SRR § g & faw
N gz @ & ®fe A F B B o T R R W A B jw, WA
geAg et W8, @ el Bfica offs Yo o iR g™ @1 9 e =1
SRAM W), B o ® f6 el § O 9@ dg "o, gde B @ M, 9
gad gierm el ofl, i el off I8 WAl BT TN A1l R ARBR Bl AR
TE 5, A g dEl W A7 Hd U WHR SR g1 H I8 e arm
& ® ¥ W 7 Ao sue fou RBRRR 2 WReR & 9 gde A S
& R 2

W, 39 Wed H ARl & IOy RAUT F IR H A Tl P, &

BN, [d U gol, oifb RaeHl Ug@ 9ol Wed SR S A BAY U 4 GR
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CUBSEREINEN

d Pl T 3R g8 ;' T & ARl B aRem @ AE WU H SwRd T,
U8l SAdBT GRE0T SINY, 91§ SHel RE S| fieve drel Solldl § SR
39 WRE F AREM BR &, A WG ¥ & g iR WeR T we W Ffkey
g SR M Tl W qREl @ AP b AU gfew T el fe W sl @
BRI B [ et AEy SR gE YOerd, Sl bdl foeell W gHEAl 8% ®, 99
SRl W B eyl # osar & wgwl gwErs |

SHRI RAM JETHMALANI (Rajasthap Sir, | just wish to respond to my very
distinguished friend, Renukaji, who raised a point in her speech. Renukaji is talking
away with somebodySir, it is a very legitimate query that she made as to how
these non-human mastodons convinced themselves that they will get away with
this dastardly crime. Sirthe short answer is that they had convinced themselves
that the investigating agencies, whose duty it is to maintain law and, ader
totally impotent and unworthy of the positions in which they are located.l Sir
wish to recall one of the greatest names which we have produced in India, the late
Lal Bahadur Shastri. He set an example of democratic responsibility and prompt
recognition of that democratic responsibility that somebody's head must promptly
roll. 1 do not say that the person who should make that sacrifice is the hon. Home
Minister. He is a good and anfiefent man, and | have no doubt that he will do
his best. But, todaybelieve me, these people rightly thought that the police in
this country is incompetent and the head of the police head must roll. If he does
not voluntarily allows his head to be rolled, you must make sure that this example
is set forthwith so that the people should know better

DR. T.N. SEEMA (Kerala): Sir this incident of gang rape which happened on
Sunday in South Delhi is very shocking and more shocking is the irresponsible
attitude shown on the part of authorities, whether it is the State Government or the
police oficials of the $ate Government or the Ministry of HonAdfairs. Sir this
is not an isolated case. Sigang rapes have been happening again and again in
the Capital city This Capital city is directly under yodlhe women want to know
what is happening in this Capital citNo woman is safe in this Capital cit§o,

Sir, through you, we want an assurance from the hon. Home Minister to take some
steps to ensure safety of women in thsuntry

Sir, there is a blame game going on between tia¢e SSovernment, the hon.

Chief Minister the police dicials and the Ministry of Homeé\ffairs. This is not
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going to help women in this countryWe want strict action, we want immediate
action and we want assurance. | want to put some concrete suggestions, through
you, to the hon. Home Ministef1) All DTC and private buses should be fitted
with surveillance cameras as a precondition for licenses. (2) The civil defence
volunteers should be deployed along with the police force to patrol the streets and
localities. (3) People's Committee including representatives of women organisations
should be formed and attached with every police station to take up crimes against
women. (4) Speedy justice to the victims and exemplary punishment for criminals
must be ensured. (5) The cases fail in court and culprits escape punishment during
trial on technical grounds due to shoddy manner in which the investigation is done
by the police, that should be stopped. The police should be sensitised to conduct
scientific investigation and proper recording of evidence. Fast track courts should
be set up in all districts to take up cases against women in an exclusive .manner
The last point is, young boys should be educated in school itself to treat women

as equal citizensWe want change in the mindset of the society

gt [ T [ (oRE): W, Reell § 5@ W PR PR B "]
Hedl § Al 8 §R B W& H oUAl fOdl, S/l MBI e dRd ol BH TH
oy w® 957 § 9 feaw W e @ad @R o, °e fead ff sound bytes
T T dAfpT el & Wedl @ BB W Pls R ALl Tedl vl R @«
W UH 23 A Pl 9l Bl dABR TA, I WA W Headlines dday &1 U
Higdl TABR TEDIDPR PR & [y Sl &l Fey fbl 7 Fer & 98 wW@d DCP
B U Tl TS M H ARUE ASP OMd § AR IAPI WM PId 2| AT
Afgell TR WX #9rl ¥ fi thank God a male cameraman was with me, so |
was protectedss Wed H dREGR Wewi 4 FEl & ' AR fhawm W emper @
IR o, feeelt @1 w9 g ¥ f5 usl o1 IRT £, ST P F Wiw
gl

W, & AHFIR W IC B O & b PR a9 4 dsal B TARPR 8T,
qE Th Thal o M| B SRS 7 AgHl B qecopR fhA, 9w T== bl W
dAR S gl e fieelt ¥ 1 @ @t Swer ¥ public transport systerdi
ply #X & Tl T U@ S 4 F8l & 8H above party lines camaraderi@
g 39 9 W) o9l o)Al 9yl Ue Al 99 B89 & A § US 989
H PE ARl g b 8 TaRR, 2010 W el gfom @dfeR W feed #Rd e
¥ & f& 3Mmu PCR vans#! ed d@gy, foot patrolling RMET axaAgy| UG A1
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ISR ER RN

& I At el & A e} We e wRarsy fh mus wM W R
PIeH °C @ § A 98 @ ol ' fieel gfo sfTR ¥ Iw W fFaed e
g1 f& M UH quick response teard Y| $W Wadh @G AR /il f e
W AR T8 fea marl feeelt d 2010 ¥ @6X 2011 T sexual harassment
POST # 120 U@ @ ded g ol oo Al foee A UM 9ga W dfewi &
e o@ wer T a1 S g % GHORT T dEl fh smuel wer g T,
g d @l fearl W), el ¥ gd SHO &1 a9 © f& R Afgell &1
JAHR BT § o IGh HUSI H AW T, I9 SRS B I TE T S AR
PR Bl I TEl UH Hfgenm Wew F del b 3y DTC &9 # CCTV «varsyl

W, focell § AR B WY $ dIC NV &Rl § R sHPH gyon Y
g gal ¥ f& DTC &6 § CCTV ofl, dfed ¥ I8 ¥ f& o9 d& DTC &9
# CCTV oM @ foorRe 78 fiell ¥ ..(@dwm).. ¥), MU & time up &8 I8
g, the time should be up for criminals, not for Members of Parliament discussing
this issue.

faeel ¥ public transport serviceli T4 MG IR @Rl & @ad fdy W E
S illegally s =@ % Tl W ARV Y WA ST 9§ wWara ® B U9 T
Hil e SINYl TR 3 f9e W fRET ToR el ® ok fevm 3w fged
B HBRT 72

st SuwuUlr 3MURT <lgE WA 8 T el

At wift gfaT R{EL W, 36 €S F 23 G B ASH Bl AR BT T,
6 A B gTdl BT FAHR BT T IRGN FAHR 59 < Pl o= H

MR. DEPUTY CHAIRMAN: It is not going on record.

ghreit wfa Sfeq s

it SUMMfY: SMUdT <gH W ' T 'l It is not going on record.

*Not recorded.
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MR. DEPUTY CHAIRMAN: It is not going on record, my dear sistemadl
TIEM WA B W ¥, IE YIpte # Al M & ¥l Now, Dr. Vijaylaxmi Sadho.

3. faogesdt wr (@ uQw): W), g8 S e "edr d®fed g8 7, U@
TSB! F A SHd R @ IURART H uh U fEmd F R IHT S
I U g w sHH R a1 @ 9, s9el RN 9T @ Y, Sal @H
Tl B W9 AN ¥@l AR €

R, BART < ROACH B < g1 I8 GRPR ©, APl g, ARl P
REAl 2, YW & AWM W, FU P AN @, AARM, JEHV| W, _ P Py
sl § B el & fiar ok wE ST R ogd € SFa WU ded axd 2
A BART Q¥ ¥l FE & 40 fharfiey W Udh S/ W, Udh Ifel URdw, UdH
I AR B gY N O @R 9 Yaew d A wd 8§ SR e
UH B ®, VAl BARI S B, Ul BRI WP Bl MR T8l W g9 dWE Dl
"Heqa "fed 'Rl £, A U8 BH Hed [y dgd & ey &R weie gl #
FHING e A Peal A@Edl g b T WM ¥ SR S8 IR g 9Nl W
TR ¥ faR *9 @ MEWHAT gl WeHR bz Al 8, WReR et @
g, JAfFT oR ARkemsll ¥ FW q@ER B W T, A IE B Wed fow AT
Tl MR H 9 &% H UG Pl MR H d@ Fe fdooll B, O WAR A E
| P B WHR 7, d A4 IS H ol @ WeR gl A mER #
g8l Ugell TWR B, d fieell ¥ orex W, UE AR B @ T ...(AIUM)...

MR. DEPUTY CHAIRMAN: Don't bring in politics....(Interruptions)...Please

don’t bring in politics here.
1. facraeresdt wnt: Reell & oy Wi, U8l oER B @ B .(uaum)...

MR. DEPUTY CHAIRMAN: Don'’t bring in politics....(Interruptions)...Please

don’t bring in politics here...(Interruptions)...

o1, fasee®t @k § Sermd RO W $WR 98 BR A bRl dlsdl gl
...

sft UM ST (AT UQY): MU Wed B Wdedrel & A Radars Ad ST
...(TTE)...

MR. DEPUTY CHAIRMAN: Vijaylaxmiji, don't bring in politics....(Interuptions)...
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o1, fasee®t Wk § Sermd joFifd W SR 98 BR A bRl drsdl gl
...

st Suwumf: e g Sl B (aE)..

o1, fasee®t @k § Semd joEifd W SR 98 HR A bRl dlsdl gl
...

St Sugumfe: g IRV .(ER)...

St T ST W), Y fP9 W @1 W R I B R FJAPR H OS] B
ge o7 ..(EE)...

o1 oot 9t 9y Suavufy "giey, 99 fooel @t Y 9 @ ®
(FEEF).. B ool B W 9d B vl F et B W 99 R @ g b el
P erexy Wt A wedAw gfed B @ Fl .(aum)...

2 SuwuTafer SMUGI <Y WeH B AT ().

DR. NAJMA A. HEPTULLA: Sir, cutting across party lines, cutting across
gender we are condemning an issue(Interruptions)... That should not be made
...(Interuptions)...on each otherThat is lowering down our concern.

MR. DEPUTY CHAIRMAN: Let us not bring in politics here. Don't bring
politics into this discussion...(Interruptions)...

sft SUHWRY: eMUdT <lRH W B AT ¥ . (aEum).. It is not going on
record.

1. faoraeresdt @ -

St Suwwmfey: oMU 93T . (aa@em™).. & W, e ISy . (=awmM).. Please take
your seat....(Interuptions)... It is not going on record...(Interuptions)... You are
my sister Please listen to the brother.(Interuptions)...

31, faogerestt @i -
MR. DEPUTY CHAIRMAN: Now, Shrimati Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Sit feel so depressed
with this incident. Not just myself, but all the women in this country have the
same feeling.

*Not recorded.
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MR. DEPUTY CHAIRMAN: It is not just women, but all the people are one
in this.

SHRIMATI GUNDU SUDHARANI: All the people in the country arefedted
by this incident. It is horrifying to know how a 23-year old physiotherapist was
gangraped in Delhi. | just wish to bring to the notice of the august House about
the gravity of the crime in the words of the doctors who attended toTher
doctors said, "W have never seen a victim of sexual harassment subjected to
such brutality’ This single observation is enough to gauge the intensity of the
crime. | feel very sorry that such an incident is happening in this courry
o A Afkemell @ gom eRd € ST wHWE eRd 89 Qw H v sRee
BF 980 §@ @ dd ¥l W IRST B e & U Tade @ 9gd 9R ww
o EM | have no hesitation to say that Delhi has become the rape capital of the
country If you look at the statistics of the last three years, this becomes llear
2010, 507 cases were reported in Delhi. This went up to 572 in 2011 and, until
today that is, December2012, 635 rape cases have been reported. So many
people, including young girls, come to this capital city from other States. It is very
bad to hear such a thing happening in this. city

Sir, the first suggestion which | would like to make is that a special court
should be set up and cases should be decided in a time-bound .nBewendly
it is unfortunate that even after two days of the incident, the Delhi Police has
only arrested the driver of the bus, but has failed to arrest the remaining four or
six culprits. Siy it is not for the first time that such an incident has happened in
this area. Earlieron the Nelson Mandela Road, one journalist, Mfiswanathan,
also was killed. This clearly shows that this area is notorious anddda for
culprits. | am given to understand from newspaper reports that the accused belong
to Mahipalpur or Masoodpur village dfasant Kunj. Sir women nowadays feel
unsafe at any place and at any time. So, we have to take care of them.

MR. DEPUTY CHAIRMAN: Your time is over...(Interuptions)... It is not
going on record....(Interruptions)...Only three minutes are allowed for each
Member ...(Interuptions)... There are five or six Members who have to speak. |
request everybody to take two minutes so that we can finish it off.

DR. ASHOK S. GANGULY (Nominated): | will take less than that ,Sbut, |
must put on record that we must not reduce what has now become a national
epidemic to individual incidents alon&he attack against women has reached
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national epidemic proportions which is beyond the abilities to control of even the
best police force in the world. | cannot however excuse the police forces, but we
must don't go on expecting some miraculous solution either from the Hon. Home
Minister of the nation or from Home Ministers of th&at8. We have to face up to

the problem that we have got a monsterous national crisis on our hands. It is an
epidemic which has violently attacked this nation. It is not going to go away
easily | must put on record my acknowledgement to the media for significantly
highlighting this issue and broadcasting how it is spreading like wild fire across the
length and breadth of this country am putting a suggestion for the consideration
of the Home Minister that we should set up a National Commission for Protection
of Women. We are not going to have instant solutions. Rape and molestation of
women are a major challengé/e cannot blame anybody other than the people of
India for what is happening in this countrgnd which has gone beyond control.
No amount of speeches will do. Hon. Home Minisiglease consider setting up a
National Commission for Protection ®ffomen because we cannot blame policemen,
we cannot blame politicians, we cannot blame all the young people in this country
We cannot blame the entertainment industry eitfdre problem is a social
challenge. Sirthank you for giving me this opportunity because | am deeply
deeply hurt, and | cannot see a light at the end of the tunnel. | go along with
every Member in this House. Don't treat this major crisis as a question and answer
session. Thank you.

SHRI BIRENDRA PRASAD BAISHYA (Assam):Thank you very much, SiiVe
are very deeply shocked to hear about yesterday's incident. Delhi is our National
Capital. In our National Capital, our mothers, sisters are not getting protection.
They are not safe. If our mothers and sisters are not getting protection in our own
capital, then, from where can they get justice and protection? &member the
days, on many occasions we have seen in Delhi, female members and girls coming
from the North-Eastern Region are facing the same probAewh. all the time when
this type of tragic incident takes place, we discuss the matter and after discussing
the matter we fget it. We never take any action on anybodlywould like to put
a question to the hon. MinisteA few days back, a few Manipuri students from
North-Eastern Region were assaulted in Delhi. What action has the Home Minister
taken, let me knowTill now, no action has been taken against the cul@vé. are
always just discussing/Me are not doing anything. So, every dalyis type of
crime is increasingToday again, we are discussing here. By tomorrow we will
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forget. So, it is a time not to criticize anybody and it is the time not to politicise
the issue. It is time for the Government to take it seriously and take a serious
action against the culprits who have done these type of activities to our mothers
and sisters. My only suggestion is: amend the Constitution, amend thé&itaily
include capital punishment against those people who are doing this type of dirty
action. Capital punishment is the only option. My suggestion is, kindly amend the
Constitution and give capital punishment for the culpifisank you, Sir

A gafdex g Ys¥ (Wm@): W, I S 98 & terrible g B, SHH dAlegd
fedl ol & d9 & W T o8, afed yg AR FEdl, dfcdl w1 b9 gl R
S oW H o'W BANI 98l dfdl Bl Wbl A Plell H Sfhell W el Wb
3R PE PIE S W Abell Aol Ol Wbl §l FABDI PRU R §? TAD BRUI
I T f G w1 S oGl B, IS GRR WS B gH ©l gAY, USAl Wi
Yg HEdl aedl § fb BART ol Ual B =iy, e e W U 9H @A dral
AN B SEe fIU B U Wed PIC M Aifey iR I9 WRII B & o
W€l S BM ERYl guRl wWige ¥' v 6 gue fau S owen g wfey, 98
wr life imprisonmentsg T @12 6 T R S w@n, @ R 9E” A8 oIl
TR Y T8 & 5 om W @R ber o WAl 9 B VA W B O,
qq T AN =N

9 <o W SaN 98I ORI s ©§, S9 o9 H §9 @Ne & slod 8 @
gl g8l B T TR 9 B WA WA Fhd §, T ool A Gad &l fha W@
incidentdl i # o € FE €, S dle H A § 9 987 B9 ©l IS Td
fed @ a/d 8, 1 @i 9d T, dfbT I8 W g fa Bl § SR 9 $ e
CuR B ERCI

W, § Uh qd AR HEd AR g fb R OTH R P g W fe A e
form f& ¥g S &f WY ol € W ST concerned officerE, S Raemw @
PrRAs gsl AU T s9 e @ "edAlw B W@ 8, olfbd sHal Ue T @
3, g¥R fed g U A Sm iR AR feT wid W B el g L(AHd B
HAY))... 39T, S96 RaeP WRed HRas 8FT dIRU| PR Th & Raams ff awd
PR B, A AR ¥E 9 Tl SO 9€) S Hedl g8 € ' 9Wl @ S
g9 Tl B [F@ ME FRd € SR WEHR U Pl died © b $9d oY W
A A P DI U fBAT SMUL gRATg |
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St AR fheas (elTe): IR, ST fF onft BWR WE Wred q dEl, A®
U epidemic® T ¥ R IWH T Red @ P wdrl E S B T W @
DY Bg T TS T (B0 few B B uEdl W€ v e Bl oovar e g9
TqM ¥ W 98K Bl WM T MR ¥ W FER B W Tl H U FEA @rEdl
g2 % ugd & SN A Tl @l Sl PR QU S 9, 9 o@ &l g1 o 9
g B S SEET oI, I9H UF Saie Biwell Ried o, R e wiamg T8
g, d s=d & character buildingd gfeai Wt e <A & Sl #@AW afew
PUS §, Fed BRI W TS g §, SAPI By YB Al el & B I PE SN
T E T W I} L A T T HOAEen SR dRm g R s wme A
Wh A9Ed B daren o o ot RRE 9=l @1 character buildingglr el e
T 9 S w8 2l oo R gfe ard % WIRY, WReR & WiRT g9
AN Bl AEl b Fhd ®, SAY 3I6 U BH WEdl fAd wR U Tt A9
I ARy, 9 8 R Q9 @1 3Rl @I IR 9 2| QIRd & U @ A
gl 82 Rib v g8 A ® Re fag a8 999 Bl ® SR arbd & wmA
IqH WA Uedl T AL attempt to murderst TE, dfed WX H B B IR,
FifF o8 7% @ T & B9 s & 9y 97 JE Wad B 7, 98 Th
FAN-RAT o Bt § Ol 7o} SR SEH 1 Bd B S a9 Al 9 Su
g SfEre fear & amst S @ €, 4 e g1 9 39 ofFd W gel fadr
& fIg B €1 BrE g8l SRR PRl B, ORID! respectwHST dRal vl #
gDl P e o Ged g b 'R I8l sa SifeMEr R W @ Al Sd
el MU BT &l SR 8 I #Eal & b g8 Sffer e x| off SR
AT T 9B acceptfBATl AU U b Rgems W B SR, oAl SHB PlS
TE AFT T $99 d9gd W AN involved €1 IS MUY dad @ faam ® ofdd
d et § 5 a8 e @ v g RAee o @ wikar & ow feR e
R & AN B SWH H gedl W dem $ oA S RfeId et off, e 9w
g qE Tl A T M AN A dR S T ARR a9 ge o H W ofe’)
A I8 Pedl AEd § b THM 989 b dI& MU IjEron fbar b Se & B
S A Bl R IR b AU AW E1 I8 TR § T B WRIa Pl &g,
BRE odh Pled 94, then and theress JoiR" @ exemplarysan el @nfzy|
Ig ga heinous crime? & S d® oy wom TE <, 99 db 3@ oA A
gehRl e dren 81 &1 H wHskl g P gAR Hew & RNl Al oWy A Ry
8, 98 A & A W T gl B
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st JuwTaRcr HSH, SMUBl TR WA B AT

St SuwHfY: AW, SUdI <R W@ B ATl 3 IE Rele W TG I &
21 The mike is off. This is not coming on record.

LS 5 ila o e gl L 4 g 1 (W08 i) 9 mhecna s i | T
"J"L—fuﬁ'ﬁgrs'.}ﬂ-}fﬁusééj'-iﬁ_l-"'_.l_!'.-r_—_'l.;‘_!-,lﬁﬂider'ﬂm-—i—."'-_l
BB ey e il AR S el bt pEn AR B S e
G5 e e '.ﬂ‘_—:gf.;'—-‘uﬂfjlh'g-j:ég}7'_1:-'-1._1-1-.':--.._'.:|j_'—1-;;1—"|
it ol my s g e 3 B g 8 g e e oS L S A
ﬁ',?ﬁt'ééwu#-iﬁ'p-ﬁ-;'dgah-,:l.'hi:.;é..;ﬁ's.,__gs_zi L

Gy e a3 e character building 5 =3¢ Frfunt ol o=
O e us S Saeomworking couple e ! e
o g Al e S ey S oYl e S S

S uie Sl g e e S e gt Al B el o |
<zl 5 G character building 5 s s U o ST S8 pd
WINPT CR i PR P pee e T TS T B
Ble S S i B Sy o S el e o
TR T N, N (R T Sl
== J.Ug -..‘J"‘JJ".JS'..."":"-:‘.-.JL"!:'H..I-'*' i T g i o c|
by i S s i gl dies T Py e S L S oo

attemnpt of 4 - 93 Le 8 o el SZBh ) o As o

*Not recorded.
f[Transliteration of Urdu Script.]
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o $ A S 8 e Uy S 18 33 e S e S murder
A Y e s Sy s i G S g i S A e
FS'-'EU"-‘"'-*.»_-“-" ol VY o B AL e gy D e
._1-"5'-',:5‘:__5: f,_—ll—ﬂ.l_;uﬂl_’ .‘J,_..:JJJELJ:J»NJ}JJPF.E'L
Sl S e 2GS plasrespect S o 2 68 M g pl o
A S A A e s e e S e s e
e ) e B sy S 5"“—"11- Said gt e ol Sl
aid a8 8 A L8 A 8wy ol LS gocept S
i b laly ol pl e involved e e S e b o 10
S eaaS 5 g gl S o iy L S e e e R
3 il S alad e ggag e e S Sl o e U ey s
g i Sl =l B e pm by o el e El 0 Sl
s Sl St S e e LS sl s Al e e
oS s M S S8 e S G il S 2l SIS
1 then and there sl 0 548 S 7 Culi il 3 3 8 Lliel 0 WS
x-S o heinous crime W - s Al Ve axemplary o5 s
et e Wy e G i hiSi o B s el e gl S
P e U R T RS e R L . S P SO Ve

gt mh3 Sl 1 g

A S Gl R e ) 4
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apeia A 8 S gyl G el adsa s s il lan aa fina

e P P T BT =gt g 24

Px
|:|I'n.

A . i G via § |1 a | ]
: 4 ih 1K 5 ¥ i £ 5 § v L LIE“'
.__I_.,_I_"__: l--"-_lq_'_.r':-.r' ':-\___._ - }"‘—'_““"-“-—‘E"‘;"“T"rd'l.? 2 —|d. j__lﬂ-l

The mike s off, This is not coming on record,

B .
{-‘i“)" 9 s flaa
Pt

SHRI D. RAJA (Tamil Nadu): Sirit is a great shame; it is a great concern for
the entire nation. Our women are not safe. Our children are not safe. | join the
entire House in expressing my anguish in condemning the heinous crime that took
place in the National Capital of Delhi.

Sir, it should be a collective social responsibility to protect our women and
children. It should also be the specific responsibility of the Police and the law-
enforcing authorities to protect our women and children. iSithe dignity of the
last woman is not protected, whether in Delhi or elsewhere in the coumry
cannot claim that we are a civilized natidle cannot claim that we are a civilized
society and it worries me to think that our collective consciousness has become
so sick that it does not express anger and condemnation effectively on all these
matters.

Sir, in this regard, | fully associate myself with my hon. colleague from the
Left, Dr. Seema, in demanding that the Home Ministry takes up this issue very
seriously and considers these suggestions positively so that our women are
protected in the National Capital of Delhi.

Sir, | am the father of a daughtéWhether | am in an intense debate in
Parliament or outside Parliament, whether | am in a campaign or agitation, at the
back of my mind, looking at the reports emanating from Delhi, | always get worried
for my daughter Maybe, it is the same feeling with all our Members, with all the
right-thinking people.We should collectively think how to address this menace,
how to address these crimes, and the Home Ministry has a special task at its

*Not recorded.
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hands. | wold appeal to the Home Minister to consider the suggestions made by
all the Members, cutting across party lin&ge will have to protect our women

and children. Only then can we claim that we are a nation of Buddha and Gandhi,
and we are a country with an ancient civilization and culture. t&is is my
appeal. The Home Ministry must act and set an example. The national Capital is
with him. If things change in the national Capital, it would send the right message
across the countryfor the future of our women and children.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir this discussion is not a vent for
feelings provoked by a recent incident. | hope the outcomes of this discussion
would send the message across this country that such heinous crimes would not
happen again in this countrfhe Home Ministry must be having all the statistics,
but what is more worrisome, which | want to share with this august House, is the
place of the crime and the time when it happened. It is not at the stroke of
midnight in a remotest part of the countly is in the capital of this nation, at 9
p.m. in a moving vehicle. Sirevery eighteen hours, there is a rape in Delhi itself.

In 2011 itself, there were 568 registered rape cases and there could be many
unregistered cases.

Sir, what is more worrisome is that there have been ten rapes in moving
vehicles in Delhi in the past ten years; out of which, four have happened in this
year This shows that the law and order situation in Delhi is deteriorating.

Mr. Minister, we would like to share our feelings and we need a response. If
this had happened in a State, you would have entrusted the responsibility to the
State Government as the maintenance of law and order is with them. But, it has
happened in a Unioferritory and we repose our confidence in you.

Sir, | think, you will recall an incident which happened in this country where
a nurse was sexually harassed and she went into coma and suffered for more than
twelve years and succumbed very recenipho was taken care of by the nurses
and doctors; the hospital had provided a separate room fprtchéwok after her
But, Sir what is to be noted here is, the culprit, who was behind it, led a normal
life whereas the victim was suffering for years together under coma. But, the culprit
was released after a few years and he was scot-free in Delhi without the
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identification of who he was andihat he had committed. He was just like any
common manWhat could we expect from you now®e are making a simple
appeal to you. | share the concerns of all the Memb#es.all have ladies in our
homes who go out. If it happens anywhere, first of all, such a thing should not
happen; if it happens in Delhi at an odd hotlrat too repeatedlyis a serious
thing. | wish, such a thing should not come for discussion in future. It means,
your stringent action should send such a message across the country that if any
person involves in such a crime, he will be severely dealt With. expect the
Home Minister to deal with this with an iron hand. | think, all the measures will be
taken by you in this regard which will send strong signals to all against
committing such a crime in future. | hope, such a measure would work as a model

to all other States as well.
Thank you, Sir

MR. DEPUTY CHAIRMAN: Since ShriAvinash Khanna has given the original

notice, 1 am calling himAbout the rest, | will decide later

SHRI M. VENKAIAH NAIDU: Sir, we are sitting for a long time and some of
us are diabetic. Please adjourn for lunch. If something happens, it will not be nice.
Let the discussion continue after the break. Many Members left without permission.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Since | called ShriAvinash Khanna, let him

complete.After two minutes, let us break for lunch.

SHRI PREM CHAND GUPA (Bihar): Sir it seems there is a problem. Our

party is not given a chance to speak.
MR. DEPUTY CHAIRMAN: | will tell you about the problem after this.

SHRI PREM CHAND GUPRA: Even last time also we were not given an

opportunity | am sorry to say so.

MR. DEPUTY CHAIRMAN: Guptaji, it is not like that. His letter came very
late. | have kept it here and | am going to call hin{interruptions)...My worry

is that he will have just three minutdswill call him.
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St faArer I @ (o) gRrEe R1OH O "EHR FE oot @ W gwrare aRar
g R Qo 79 @ 39 by @ gad awn ek dW deRi b Wi S
B gaT g9 ged fewmrr g Sub fay H ouel gwde e)al gl W, il Pv
g0 9 39 9N 9l R o Us oSX @ 9l el, dfed 9ifie 3R ArTg
qHET b WU H W U fR Bl W), W A Sfie™ owd & | S & fd
WEE YW 6 99T H U "gedl g8 ot O odl @ 8T B T AT WA G
P WHY H GIUEl P R BRU B’ AT I UUSdl R BRAI b A fHaAr TSI
gg BN A W, I S "eAW & I ol US ISR P HeANW T BIGR  HAF-THM
B A "edy €1 W, oW B el IR H A W b IR H UH W D gl
f& @ @ Far wew 7 @l W AR ws @ I 9Rd gHEar # oder waroQw
g, el Aan 99 9 oRREd ©1 g9 Afeeel $ AWM @ 9 dRd g,
dfp gfr # w8 Se fau dlar 99 9 SRRE <9 2

39 B R PIAI BI? W, IORAM H Th RIS P W VY g3, A I
I WRHR 7 39 UH VAT 9 §9R1 oOf R BRe ¢ die 9 R gedE
FEAT A O SREN Bl won & Al gafow § AeA gE @A ot W Mded @
fe 9 ARFE &1 9 59 99l W F9 g ¢, 98 99S @l Fai & P9 59
P BT A UY BRM SR bY dH IS conviction I b WEE ST I,
59 v w §gd € WRAde <l gs § g9y Sal & TRar 9 g 8iR
i @1 efforts I @MY WE M H S AAH W B SR SR BT wl
§ oot et |

W, U Fd & IR facell # 45 WA OS@MI @ geaRll H U™ TE
fpar Tl R TP Aded ¥e © P fieell 9gd SRRE™ B W g @ A’
A M dlel @R FEl U Bl SRR HEYH b7 ST SUP T AR H
Seew fgar @)l BRfl W Ue qavEd U Sae fewr ® fe U wmel d
conviction ratesgd w9 | a¥ 2009 H 21000 & HW I &9 gY o H J
b 22000 P9 IWREY BY, MR 24000 HF IVRER Y, ofba rate of conviction,
feufefea &9 21 =1 2l

MR. DEPUTY CHAIRMAN: The time is over...(Interuptions)... No use of
saying. It is not going on record.(Interruptions)...It is not going on record.

ft fArERE =T

MR. DEPUTY CHAIRMAN: Now, | want the advice from the House.
...(Interruptions)... There are three-four na®. If | allow all requests — there are

*Not recorded.
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at least half-a-dozen names — then it will take time. One request pending is of
Shri Ram KripalYadav After Shri Ram KripalYadav is allowed, should we go for
reply, or, what should we do?.(Interuptions)...Yes, Shri Ram Kripalvaday | am
telling you to take only three minutes. That is my worry with you.
...(Interuptions)... Yes, you speak. Only three minutes(Interuptions)... You
speak.You don't look at them...(Interuptions)... No, no; let that be over

# I FUIT Ieqd ([WER): Weled, & & gear 4 b fSeeh & T80 o
d QR QY AR B W gl H Awear g fb dEl W < # SR @l He
8, WRY @I gear B a fFfEd dR W ' W AN IR B WM B W,
9 Y& TMIR 980 g AR T A fb q €S TP W PR b 8 98 9
FMAR AR fGoell & Py saAdl H Sl &l 98 Py VS dlscd 4§ [Moboll, &g
o uRed A Fbell, <lfbd 98 ups H S oMl ¥E Al fMREd IR W SRR
aRdl & 6 ggl B A @@en &N g2 H dHwar § fb I8 9HQ dAR 96
RE & ok /@ I8 W ¥ ¥ ¥ @ vl 4 O yqw @R A omar g 98
fled 7 &4 8 auf & 7008 YU T FRU P "weaA g T AT Far @1 vy T
& _.(FaF)... SR U dEl S RET € SR EHNI WHRIGAT bEl o YEl 87
# faed s @@ g e fed dR W W sieRal & ReAd FREE e
Y| el gferd HfAeR V9 AWel § TeRT Afed 8, orM Wifed B, 89 W
FREE! Bl @Ryl U9 THUESl. U R HRAlS §s, 59 Bl SR BT
FRYI #wERy, W XU &9 § udhs W AIPge @& e A4l 9 wEER gE
P HEH W WESe By S @Ry aife SERT Pl VAT IR RA @l fREd
9 X Wbl W 1520 Al W URST BEw S Y W GEfd €, S BRE ob
Pied AR AWIAT I o @l Sl @ifey aife g8 R U ghd el
F oAEE 7 R b § Ffed Ak W s a9 9end g & onfl s,
@ Sfid YA HAST H S SUGE Hol B, g8 AGG €1 AFAR H#A oof fewd
IR B OFE BN AR W W A W F S wfElerd BN ard sifiged @, SEel
e dR W did @ W fQdM B B BRaYl B A VAT SUGH GRA Bl
HM BITC| YD VAT AEH oA BN SR BH W Nl DI AU HARIDBAT
IS P SMEIHAT BRI S 3H RE b FIA A WA B L ¢, M FE
P WR R @ 8 S99 fgam FReg Ok w® &9 w9 ami & WM 9 I8
®M g ARyl ¢

MR. DEPUTY CHAIRMAN: Plea® conclude.Your time is overlt is not go-
ing on record.Your time is over...(Interuptions)...

*Not recorded.
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# YW FUIA IET: <[ZH AR, W]
it Suwmf: S You take your seat.

SHRI RA/I SHANKAR PRASAD: Sir | have a request to makehere are five
to six Members who are yet to speak. The matter is important. Give a half-an-hour
lunch break so that we can have some lunch because when the hon. Minister will
speak, naturallysome clarifications will be sought by some of us, at least,
therefore, he should be given the fullest time possible. | humbly request you to
give a half-an-hour lunch break and we will come back at 2.30.

MR. DEPUTY CHAIRMAN: Mr. Home Minister...(Interuptions)... The Home
Minister did not hear what you were telling(Interruptions)...

SHRI RA/I SHANKAR PRASAD: Hon. Home Ministerl am suggesting that
as this is an important mattea few Members are yet to speak and you need to
give a proper replysome clarifications may also be sought by hon. Members, give
a half-an-hour break for lunch, and Immediately thereafter resume.

SHRI SUSHIL KUMAR SHINDE: | have no problem. In the beginning itself |
had said that it is a very serious matter and let the House discuss it.

MR. DEPUTY CHAIRMAN: He was very liberal. He said that every Member
can speak. That is why we extended the discussion.

SHRI RA/I SHANKAR PRASAD: He should be liberal but tough with the
police.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for half-an-
hour ...(Interuptions)...

SOME HON. MEMBERS: Till 2.30.
MR. DEPUTY CHAIRMAN: Okay; till 2.30.

The House then adjourned for lunch at fifty-seven minutes past one of the clock.

The House re-assembled after lunch at thirty-two minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair
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ARl AR el (SR Ue¥)): A SUGHIUiT S, <% H ARl & |
S go dfed B @ T, 98 IRd & S B <@ F 9@ W I} Il g
TR IEW ¥ FEEd ¥ P §'d, & iR W weal B 'l s fRi & @
FEd el B @ anar & 6 SR fRlt 4 e 38 @1 Ammsw e fern @
Sg fN g8 & WY wewHl BRl B, A ol g o R T o g8 @l
og faar @

4 o gFRR [ IS WET G AEdl g F8l W9E bR AR H OISy
H oSt 9% €1 F ST e wedl § {6 gEd o Wfgur H 117 e @)
fag & ¥ R mythology & #FM arem § SEH golN @ A, AW-gA ¥
SHP! oM ae-Reer e | § g9 UaM drel ¥, 39 AW 9ed 9 M
SFRY HRal g b UH gl uRadd ol =Ry iR gkl Bl A, Wl
TA ggd B ARyl B WU W osHe [OU Ud WRiEE Rl A8y, dild
e ARl uRads oyl He R dekRi q ¥el qareR e, § dEar € fe
B T WX W] B! gal Rl @Ryl S WM dR ¥ 989 | 9|
NI 3R HIERIAT ST @ deiR Seogdld © fb B 99 SF & 3faNT Bl
Jea T B faeell @ & F W S Po odfed g B A SHH el wRar g
AR SHie wxar g & F® AeT Ue gt oRadw @ SR SR ue g
A9gd BT 9T, O q@eR qellchiRAl e @s BT gl
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SHRI M. RAMA JOIS (Karnataka): Sirthe most cherished cultural value of
bhartiyas is respect for womanhood. There is no greater heinous offence than
sexual assault on a womamhat is why Chief JusticeAnand said that rape is
worse than a murdetUnfortunately on account of cultural degradation, this is
happening. In fact, there is a book 'Hitopadesha' by Narayana. He has said why a
man is like an animal.

"ATER TR |
FATTHA IR |
gai e Jumiger R

g B IR I
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Consumptionof food, sleep, fear and enjoyment of sex are common to man
and animal. But,Dharma’is a special attribute of man. Bereft ‘@ftharma’, man is
equal to animal.'Dharma' does not mean religionDharma' means code of
righteous conduct. If you don't teach code of righteous conduct to everyone from
childhood, this is going to happen. During these 60 years, we have completely lost
our cultural values. Sirthis year happens to be the 150th birth anniversary of
Swami VivekanandaAbout hundred years ago, Swahivekananda had said, | will
read out, "Shall India die?" — That means if our culture dies — "Then from the
world all spirituality will be extinct, all moral perfection will be extinct, all sweet-
souled sympathy for religion will be extinct, all ideality will be extinct and in its
place will reign the duality of lust and luxury as the male and female deities, with
money as its priest, fraud, force and competition as its ceremonies, and the human
soul as its sacrifice.This is what SwamVivekananda had said 100 years ago.
That is what has happened. I, entireyppreciate the statement made by Shrimati
Mohsina Kidwai. Mohsinaji correctly identified and she saidpuYare not giving
sanskarto children through education. Moulding the character of each individual
is the fundamental part of educatio/e have completely disregarded thahat
is why, this is the state of ffirs today

MR. DEPUTY CHAIRMAN: | fully agree with you.

SHRI M. RAMA JOIS: It had been pointed out in the Human Rights
Conference that two-thirds of the rape cases go unreported. This is because of the
humility that is going to be caused during trial and publicltyis worse than
death. In such cases, the victim has to suffer the trauma throughout life. Kautilya
said, iBgw 91 d3d =" The committer of the offence of rape should be killed
on the spotThat is what Kautilya saidws! & &el dan 8 =@yl Sir, as far
as women are concerned, trial is worse than the rape itself. Lawyers put
embarassing questions. Therefore, in camera proceedings should be done and
heaviest punishment should be given.

31 ARrs @ Pad: STewmfd SN, 989 989 @ g@t § H Suer 1 e de
TEA g Pbadl Ub-al Qo ol dedl gl B9 §gd $© Al legal deterrence
@ 9gd ad gs, death sentence! ad gs, life imprisonmenta! s gg, it
4 @er f& VW N @1 castrationgFT @12y, R we have seen that legal deter-
rence has not solved the problem. | agree with Mohsinaji that it is a deeper
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Gl InrFs u. fFrEey

malady The value system of our society is going douiil. aspects of falling
moral values should be taken into consideration. Family breakups, educational sys-
tem breaking down, no stress on moral values, religion totally forgotten— all these
things should be taken into consideratieiiy 2m©N® St 5 ST %81 © there
should be a national commission to look into the falling moral values. This is
something which is the need of the hoGne suggestion | would like to make is,
and this is very important, that we, the Members of Parliament, are the role mod-
els for the societygd @ri &I wifad e ST @izl &4 @el i oY, &"

o W did A S9! dg B @RV, SEST d9d Usdl @lfeul| S OgH @nT
Aifcaes Stgd g, a9 89 gERI P inspire &R Wb, Tl & H Pl =TEdl

gl

4 AR Ui (FAlcd): AFMR SUFHIT S, H 3Udh §RI AFCR 8 3
St g WE BRAl drEedl § b 4E Sl "ed "dl ®, ¥g d9gd T 3R
TEAd FedAl Bl O SMR®T & U, W9 26 g@di @l Menl ARI L, d9 W™T
fea chsThs & T A 3R I gWR AT Sk R H SFb gRoEl A e
T 9 & WRd & sfae d ¥E G "ed " ¥, T ' W anl @ WY
gaal 21 As a Government in power # € I8 WHR P Ig e ¥
f&6 waer # 9@ Bl oFR W FEl BN @l B fbad 9 W, SHer aRemm
TET Fperm | H WAR W AWE bRl § [P S odd d@ Sod @l g W
WEHR AN HAARA A fhaT FW MMM, 3F6 qR H WHR B A grm|
qeRl, § ¥E el wEdl g b R el <@ @ ARH 8 R W Al R
Jodx Edl v, 9 A g d RR OSSR e Wedar § ek qfl W 9Rd A
g # R Sel oFR 39 919 &1 W@ HRAl ' Al §AN H OISl Sl
gRiterfa st & #Hifsar & IRy, o= #AregdAi ¥, advertisementd 3R doaRd
Jegsl H AR 81, ISPl T gowd IR1 Bl gie W WHR il qificdl o
@R initiative ol IS TRE @M IR WHR Bl Pls T4 IRAT el BT,
TN 39 AR B FRIARU B WHhal §l $AN PEd 8¢ H AUl I Bl FHAE

PR | ggag |

Sl SRAT S 99 (R WEIed, &al Sl "Hedl €el, 98 "edl BN Q9
P FRAN IR AP P FW AR &, Al § Fusndl g1 #@eled, § AR S
A gl g8l W Sl dAsfeal el el 8, 9 A ol Ww TEl €, SAb W 9gd
@ gead vt £ W mearl & fav 'W &Rl @ AR | =iyl # S
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aEd g 6 9@ WA ged wedl € a1l yfe dEl REdl 27 'R 9, dlensdid
& w, AE & oA ga R gfew ok RIS e § ofed SMar &
fog, AR Q¥ ) ARkt R osfeal & oW S B WET 2, SHP fAw @
IR &, WeHR @1 HR e 8, 89 AR w1 #- 8 82 Sd AU
RHRIRE el o aley, 6 g gfo &1 &M @Rl Aty | W, b W Th
W HE ATl FIge d AR ) APl & AT S PP g, S9 GHI R
SioAl e @ sl ofl, Sudl harass®x el ol gafaw H wedl AEdl §
5 T Rl & ®el W FHel Al ol dMfey difd M dldl 9HI H g9
TWE B "gedld T g, I AN =X, 3 UBN Bl Ao SABI e T1RTl

PRIEIEE

DR. GYAN PRAKASH PILANIA (Rajasthan): Sirit is really horrendous, it is
really shameful, it is really barbaric that every 22 minutes a rape is committed in
this Bharat Mahan,every 7 minutes a crime is committed against a woman whom

we call mother —aI < |y HIGHRIReM — every 38 minutes a molestation
takes place and every 102 minutes, a dowry death takes place. It is really
horrendous that in our country such kinds of crimes are perpetrated against women.
In Delhi, it has become fashionable to gangrape in a runningl eell remind this
august House of a Swiss diplomat who after attending a cultural function in Sri
Fort, when came out, she was picked up in a vehicle and gangraped, and still
culprits have not been found out. She left India saying, ‘India is unsafe for women
and | am leaving this." It is unsafe even noand our hon. Minister has to
ensure their safetylocal police has to ensure their safety; and the matter of
concern is, conviction is only 26 per cent. | am talking for last three years.
Persistently conviction is 26.4 per cenfthat means, out of 100 culprits challaned,

76 go totally free. If that happens, where would be the, f@here would be the

law and how would we have security for our women? Bican't say anything
more than this.

SHRI KUMAR DEERAK DAS (Assam): Sir with utmost humility | must say
that the society of human beings has gradually turned into a forest. The forests
where wild animals reside are termed sanctuaresharanya.Sir, our society is
unsafe for women. Let us set the exemplary punishment of death sentence to those
who are identified as rapist3hat would be my suggestion, Sir
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AN T &R (M FERE): AR, S e H OSFar § S Al U e T8
g R 39 9IRS SR 39 WRE # O IRGNM g8 §, W BN TEA E, Iqh
faeg SH@l Mer @1 o1 weh, W By we el € ofeT g@e AR A 9gd
Fofledfl & drem B SwRd 2 G g #RA W R 39 W OSuET TR SR
™ e e TE T s Wl Pl BH & odd WO S@T BN - USMRSRE
P RN A T AR AMRE & ORI I &2 99 adb police reformsTEl BF, W9
J% gfer @I sensitizeTEl fbar S, ¥E diem Wied e B Wl | fUwel faHl
deadl d, § f&fl wex, &l we &1 9 @ o wed § os9 AR # o«
SRT 9ige B S &, 100 SHOS®I $cxeg fdhar iR S99 ad & 3R I8 &l
N & 7 5 ROd &= ® Bl (99T &I =), ST H WER DI I TS
off fF S oiRd daldpR @ Rrerd a== ot € 3 o & e & & @ 9
3T ampx Rrprd & 8l XMW, FE Yo drell Bl Y@ Bl TS IR W H,
H Sgel AW T T, 98l W UH e gl fb Te oiRd ™ ufd 9 Swer
g 9 F® yfoaw weE W S99 g offteR gedr ® f6 g N @1 3o
fpar gmm, @' umd @ 98§ S S99 g9 AT S qan f6 A et I8
Fff & 1 O FUS R W JEd b AU Sl ¥, I qRY qM ¥ Us H
JAR TEI| ST PEl @], § b @ A fb JRRI by Tenl erfil el gfe
PREE BRI MU STMd § fb FIR & 921 fordl St 8, onfl recently & =y
87 & & tdved FIR forgam # #weHi & od 21 W& 5wy @ff weel § 81
ed €1 R FIR forg ff o 9, @ g fow e & Wl ® a8 39 e
F AMEl H B SRARM S, 98 HAl SRTIRE X, 396 R H ST W
dhd g1 39d fIU police reforms®l SxRd 8, SHU$ AT SeN § B (AW
A ). W, { A9 7€ e g1 You have to take me seriously

MR. DEPUTY CHAIRMAN: That is no excuse for todayour name was not
there, but | allowed you. That is no excuse.

M T FER: A SR § & Igd sensitizefFar SR, IS Ugee BT
S, s reformsaFr SRl 21 B9 A% TeMFRERE iR gfoT @ @ gl
PR Whd| BH U ANRC § Red € @l B 94 FE gan v b fegwE @
40 T oiRdl B domestic violencews Tl Usal ¥l 89 SS9 ANRCE H IEd E,
St 9 fem T 5 R ¥ 62 W Wi ¥ dEd §OfF oiRdl @1 @il
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P ART H R TG T 9@ 62 WHC He I Pbed © [P SR IIRd, oTefHat
skimpy #US U89 @R Wed W N, A Iw vl depd @El zl I8 shocking
ad I8 g fb 60 Wde oiRkd ¥E beal & fb B ueh @l Al BEN, A Ufd
AR [hal B g @ 40 i iRd domestic violencedsdt €1 ¥E W U
q P9 A T8 2] W H us gwW W ORIl SiRd pregnancy@! problem
d WAl € Sadl RU H Uh Wl H TR WGl € IR Th Al H R SiRd
maternal cause®! aoE § WA € d AN T O 400 SRl Sie gMI H W
8Y $W | U SR AW fF PR Ta AG ARA BN, d R OBE? (AT
B ...

st Suquafe MU g BT . (GEE). .

A ST &R W, H I GH PR B gl AU fdepad WE Py ® € B
AR W TAFH VR S § R A et qd s g1 4 SnRed SEen diet
dl gl oY ¥8 B b W A wed wom gl offed with all due respect, not
that | have any sympathy for the rapi @it @& @O =& g @Ryl wied
P T B UH shadows| SHHI AaeW © b 3IRd B & U q@ig B TS|
98 qdle 78l g3, SUBl R PUR o7 PR 99 ARH B B, T U fhar
M S Fol ARG, AfhT 5@ MU W BRI S0 F dl MU FEd © fF I SiRG
TH B T T TH T AARIGD B, SEC § IE T dgm fé S8 wRn @
FS & STUI ST | € TEl a9 §, Wi @ "an @ a1 R P 9@ w
fegwa™ # fiRe @ W point zero one per certl I YRS T, point zero one
per cent.3fR IAHGI Ael FARCINE BN AR FHel I 8RN oI ®d TS| S0H
®Is e A8l T, | totally agree with anybody who has said that some heads

should roll and every time it happens some heads should roll. Police should realize
their responsibility and the society should realize its responsibility

AN PEiad gar fre: a), § meEa: U MR a9 § 6 oo 59 1R
i ® = % IR @ b T B o R A gd ¥ A wed F s owR
A w® =@l $ aRA @ 99 9 96 FER 1 S dded @d B g AR S
¢ gd foar, § SO g0 R W wewd gl os™ fAvy oA o ag gud
@ OAE ¥ R®ifF A R @ B fFar & vy ¥ W official statementst T
g sl H oudl b & incident®d IR # gaEm @Edr gl A student of Phys-
iotherapy and her friend took a lift at Munirka bus stand on the outer ring road at
around 9.15 p.m. on 16th Decemb2012 in a chartered bus which was not autho-

rized to pick up passengeburing the journeythese six persons beat up the
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(T gl AR R

couple, gang-raped the girl injuring her grievoustybbed them of their belongings
and clothes and left them by the side of NH-8 in Mahipalpur area. The victims
were immediately taken to Safdarjung Hospital by PCR. The boy was discharged
after treatment on the same d&ye girl is admitted in the hospital and is recu-
perating according to the doctors.

Delhi Police immediately launched an investigation, identified and seized the
bus and arrested the main accused Ram Singh, 33 years, the regular driver of the
bus. He disclosed the names of the other five persons involved. Three of them
have already been apprehended brining the total arrest toAiwest parties have
been sent to nab the remaining two persons. The bus DL-1PC-0149 belongs to a
private transporter and is used to transport children of Bfitlya Niketan School
in PushpVihar, Saket.

The case was detected without loss of time, and four of the six accused
have been arrested. It is proposed to have this case tried by a fast-track court,
with a request for day-to-day hearing so that the trial does not .linger

I will take a detailed review with Delhi Police officers and ensure that all the
necessary steps which need to be taken to make Delhi safer for women are taken.

If there are any lapses, strict action will be taken against the concerned
police officers. Some facts about the steps taken by the Delhi Police for making
Delhi a safe place for women at night are:— A#)roads are covered by PCR vans
at night. The frequency of patrolling kept as high as possible, (b) Specific routes
have been identified which are used by women returning from their workplaces like
call centres/BPOs at night and the number of Emergency Response vehicles and
PCR vans on these routes has been increased; apart from introducing motorcycle
patrols, (c) Delhi Police has issued orders to BPOs and other establishments that
at night, they must drop their workers at their doorsteps, (d) Three dedicated
helplines have been set up for women and publicised.

A specialTask Force at the level of Home Secretary will be constituted to
look into the safety issues for women in Delhi by taking into consideration the
suggestions made by the hon. MembéfFsday many good suggestions have
come. | have taken note of them and will try to bring them in the ambit of action.
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The Criminal LawAmendment Bill, 2012, has already been introduced in the
Lok Sabha on 4th Decembe?012, with the objective of rationalizing the various
sections of the IPC and the Indian Eviderfet dealing with sexual éénces
against women so that the conviction rate is improved. | must bring to the notice
of the House that in this amendment, we have also increased the punishment for
rape.

SHRI RA/I SHANKAR PRASAD: It is something very important. | have a
very short question. The hon. Minister just stated that PCR vans have been
provided. Yesterday where the unfortunate incident took place, it is one of the
busiest roads of Delhi and it was not very late in the night. When this whole
thing was going for so long, where was the PCR van? | would like to know this
from the hon. Minister

SHRI SUSHIL KUMAR SHINDE: | said that | would inquire into it and | had
personally called the officers.

SHRIMATI SMRITI ZUBIN IRANI: There was a female reporter at the same
spot who was harassed last night. So, where was your PCR van?

SHRI M. VENKAIAH NAIDU: The incident happened day before yesterday
night. |1 don't know as to why the Home Minister is taking this much time even to
inquire about those three PCR vans. It has been highlighted by the electronic
media and also by the print media. By this time, you should have collected the
information.

Secondly | would like to correct the hon. Home Minister that they are not
couple. He has mentioned that they are a couple. That will send a wrong message.
Please try to take care of it.

Third, my point is that certain clear suggestions were made. Number one was
regarding special courts. Number two was regarding in-camera trial of the rape
cases.

SHRI SUSHIL KUMAR SHINDE: | said, 'her friend'.
SHRI M. VENKAIAH NAIDU: No, you said, ‘couple’. It is on record.

SHRI SUSHIL KUMAR SHINDE: | said, 'A student of physiotherapy and her
friend.
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3.00 p.m.
MR. DEPUTY CHAIRMAN: That can be corrected.
SHRI M. VENKAIAH NAIDU: | am not quarrelling with you.

The third suggestion, that was given, was regarding aimgntie IPC with
particular reference to the suggestion made by hon. Members. Fourth suggestion
was regarding putting such types of cases under senior-most officers on regular
basis to oversee, review and track such cases in the national capital., Rimlly
suggestion was regarding fixing responsihility

On these suggestions, the hon. Minister should be categorical.

SHRIMATI JAYA BACHCHAN: Sir, | would like to thank the hon. Home
Minister for staying on for so long and listening to all of us. | would have been
very happy and somewhat satisfied if instead of 'l will try', he had said, 'l will'.
That is the diference and that is whythese kinds of crimes are continuously
being reported. If the media could highlight it, not only on television but even in
the print media, with so much severity and with such strong words and headlines,
why cannot the Government be equally strong and emphatic about ,itRlesise
change it to 'l will' instead of 'l will try'.

M W T Y@ AR, g 4 qP a9 WSy fdeell #OgAN! JE, A #
PHIR. T @S N, ST A 7 F @R W Fed B Adad A8 ¥ fF Rm
98 99 b S d89 & U ofmud dErss @ g7 HAl S, oMud SR
a9 il W faRomE €, oy auen wifdd fewrsyl Take some
action and be fiiMIRGR ST Tl & I RReH ST Ioddl &, 98 SHald o Toldl
Tl oM I' sHAE fewsy, o gdt woemm 9 €

SHRI NARESH GUJRAL(Punjab): Sir| would like to ask the hon. Minister
whether he would set a specific timeframe by which these convicts would be
punished. 60 days, 90 days, 120 days; but there should be a specific timeframe.

SHRI KUMAR DEERAK DAS: Sir, | have a small point to make.
MR. DEPUTY CHAIRMAN: No, no. It is over ...(Interuptions)...

SHRI KUMAR DEERAK DAS: Sir, see the number of pending cases of
students from North Eastern Region in Delhi. | want the provision of fast track
courts in Delhi....(Interruptions)...
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#t R fad: #eey, § &8 St § I GEa § O @R B g I9d
e a8 99 WSy foeel # d€Sl gEdl @ 39 d| H SRl @y GRileIR o

MR. DEPUTY CHAIRMAN: Now, Mr. Prasanta Chatterjee, and, after that, no
other Member please.

SHRI PRASANA CHATTERJEE: Sir besides the point raised by our hon.
colleague, | raised another point. In the media, it is being shown that yesterday
night, some people from electronic media had a tour in Delhi and no police was
found in any of the police camp¥ou have not answered that questidfou
please enquire into this and report to the House. Many a times, it has been
discussed here that the conviction rate is much less than the detection rate. It has
been discussed here but still that thing is happening again. This point should be
taken care of.

M Pl PR R o1 F81 o @1 8, I8 9 wEl ' fb dRflerk 99
fct 4 SRS gwal Yedl ol That is a matter of investigatiorl sd@®! g3t
SHRRT HAM| O T6 H SHEEY T8l B] o, 99 dd 39 W[ Tqel Hol |
W feca d 39 W # e & and "l will' & &l 'l shall. Thank you.

SHRI PREM CHAND GUPA: When will you report your findings to this

House?

SHRI SUSHIL KUMAR SHINDE: There is nothing wrong; | will inform the

House, but it is very short time.(Interruptions)...If you want ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. That is over He will come back.
...(Interuptions)... That is over No more Members please.(Interuptions)...

SHRI SUKHENDU SEKHAR ROY Sir, | have only one point to make.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has given an assurance(Interruptions)...
SHRI SUKHENDU SEKHAR ROY Sir, please allow me to speak for a minute.

Mt Ram< fat =IO 9 & geTr ¥ R onft 9o fAffRery uee SR
Tl e Uw B ...
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MR. DEPUTY CHAIRMAN: He has given an assurance. Let me go to the

next item. ...(Interruptions)...

DR. NAJMA A. HEPTULLA: What punishment are you going to give?

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY Sir, will the Home Minister assure this
House that the investigation will be completed within a definite time-frame, and, if
anybody is found responsible for dereliction of dutg will take action against the
person and report to the House? The House should be informed about the action

taken. ...(Interruptions)...

SHRI PREM CHAND GUPA: What is the harm in releasing their photos?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Anybody who is responsible, action has to be
taken against him, and, this House has to be informed about that. That is all.
...(Interruptions)... Now, listen. Next item.@m & 1 ...(Interuptions)... It is over
You have spoken...(Interruptions)... It is over What is the next item?

...(Interruptions)...Let us go to the next item.

M W T [@E O PAC IR fBY MY §, R IS BRI AW A 3R

RgIRT H Rl dar

SHRI K.N. BALAGOFAL (Kerala): Sir the vehicles are plying with black films
on glasses...(Interruptions)... The Supreme Court has given instructions.
...(Interuptions)... How many vehicles are plying with tinted glass&§®l the

Government do something about itAInterruptions)...
MR. DEPUTY CHAIRMAN: Make note of that alsa..(Interruptions)...
N UM T Y@ R S Bl b BIel releasefby SIE? . (@@E™)...

it Suvwmfe: €9, 8 M . (@au).. All assurances have been given. One

second, please.

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING AND THE
MINISTER OF SRATE IN THE MINISTRY OF RARLIAMENTARY AFFAIRS
(SHRI RAJEEV SHUKLA): Sir, my request is that the financial business may be
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taken up first and after that we can take up the Home Ministry's Bill because the
hon. Minister was also busy during the last two-three hours taking all the notes.

So, the financial business may be taken up first.
SHRI MUKHTAR ABBAS NAQVI (Uttar Pradesh): Sirl have a point of order
MR. DEPUTY CHAIRMAN: No, no, let me say

M YER IJE™ Thd: W, AN & list of businessi @ Unlawful Activities
el 4 Ugd TRR W

MR. DEPUTY CHAIRMAN: That is correct, but we can always change it.
Even the Chair has got the discretion. Our intention is to run the House properly
...(Interruptions)...No, listen to me.

SHRI MUKHTAR ABBAS NAQVI: But, Si it is a very important Bill.

MR. DEPUTY CHAIRMAN: Yes, it is a very important Bill. But you are
seeing that for the last three hours the Home Minister has been engaged here. He
also needs some time. Not only that, fepropriation Bill is also very important.
...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Do you mean that it is not important?

MR. DEPUTY CHAIRMAN: No, no, every Bill is important, but no harm will
happen if it is changed..(Interruptions)...Discussion on a subject similar to that
Bill was taking place here for three houiou please understand thiéle were
discussing a subject.(Interuptions)... We were discussing a subject similar to
that for three hours and now the Government suggests that we may take up the
Appropriation (No. 2) Bill, 2012 firstAll Bills are important. That is also important.

So, we are going with that..(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: The Unlawful Activities (Prevention)
Amendment Bill exists first in the list.

MR. DEPUTY CHAIRMAN: | am asking the House and we are proceeding to
the Appropriation Bill.

SHRI RA/I SHANKAR PRASAD: But afterAppropriation Bill, will this Bill be

taken up?
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MR. DEPUTY CHAIRMAN: Mr. Minister, do you agree?
SHRI RAJEEV SHUKLA: Yes, Sir definitely

MR. DEPUTY CHAIRMAN: Okay. We shall now take up thAppropriation
(No. 4) Bill, 2012. Mr Namo Narain Meena to move tigpropriation (No.4) Bill,
2012.

GOVERNMENT BILL
The Appropriation (No. 4) Bill, 2012

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, on behalf of my senior colleague, Shri Ghidambaram,
hon. Finance Ministerl beg to move:

"That the Bill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the
financial year 2012-13, as passed by Lok Sabha, be taken into consideration”.

Sir, the first batch of Supplementary Demands for Grants 2012-13 is being
sought for gross additional expenditure of Rs. 32,119.50 crore. This gross additional
expenditure will be matched by surrender in other sections and enhanced receipts
and recoveries amounting to Rs. 1,314.43 crore. FurtRer 0.94 crore is being
sought as token supplementary to facilitate re-appropriation. In all, net cash outgo
will be Rs. 30,804.13 crore.

Net cash outgo comprises of two major items: Rs. 28,500 crore as
compensation to oil marketing companies for under-recoveries and Rs. 2,000 crore
as equity toAir India for turn-around plan.

The net cash outgo will be matched by savings in other Departments and
will not result in expenditure higher than the Budgeted level.

Sir, the Supplementary demand is kept by the Government of very limited size.
This is essential in view of fiscal consolidation measure being taken by the
Government.

The question was proposed.



